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IN THE CENTIFAL ADMINISTRATIVE TF IBUINAL
JAIFPUR RENZH: JAIPUR

Date of order 2 12,7.19%

CA HU. 456/1393

Hari Ehanpker e Arplicant,

tnion of India & Crs, coe FPespondsnts,

[l

Mr, K.Co Eharm2, Counsel for the dpplicant,

Mr, £.2. Haszan, Counszl for the respondents,

Hon'ble Mr, Gopal Krishnd, Vice Chdirmén,
Horn'ble Mr, N.K. Vermi, Aim, Mzmber,

e ew e

O R DER
(  FEF. HON'BLE M. GOBAL KMISHMA, VICE CHAIRMAL )

Applicant Hari Shanker has filed this
armlication undsr Szction 1% of the Adminictritive

Tribun2ls Act, 1225, priying therein thit the

L1

impugnsd verlkal terminltion of hie zervices with

effect from 11.6.1993 b

{3]

s1ached @and the respondents
be dirzcted to reipgtate him in fervice with con-

Sequential bensfitz,

2e The cage <f the Aprlicint is that he was

szlecked by the rezvondent Mo, 3 &£ worl: 3z 2 A




Swezper on d21ily wiges Zfter hie nime Wiz sronsored
by the Bnploymzsnt Bxchange, Kotd, and he worhed
in the Militsry Parm Depot 3t Iot® from 1.7.82 to

10,€,.1993, His szrvicez weres termindted on 11,.6,973.

n

The contention of the Spplicant if th3t the verkRl
the

crder of terminticon is violitive of nrovisions

<

cont2ined in Secticon 25-F of the Industrizl Disputes

-}

Act, 1247 (for short, the Act), Since he wis not
313 retrenchment compenzdtion 2nld he wds not wivzn

any notice or p3y in lizu thsreof, It is 2lso

AY

stated thadt the inpugned termirmtion iz liable to

e quizhed 2 being Arbhitriry and unrzdsondble,

)
.

On ths contrary, the respondents have

14 It i
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Alse etated that a notice under the provisiors

of S

(Y

ction 25-F of the Act was served upon ths
arplicant, but he h2d refosed to give 2 receipt

of the same,

4, We h3ve hedrd learned counszlE for the

partiec 3ard hive gone through the recuords of the

CHQQ&H cZse carefully.
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Criivine
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S5e It iz pertinsnt to notz that the

applicant h2s concefiled certain mAterial facts
of the caze 2pd his falsely m3de 2n Averment
thxt he wds not given 3ny notice And that no
retrenchmeﬁt compznsition was paid to him,
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ion i€ contiined in
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The corder of te

l'[\
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[
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3 ) 6 . 1993 an‘i it ‘i':"es“ nOt
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Annexare /2 3ats

M

lie in the mouth of the petitioner to say that
his servicss were verhially termir2ted with

effzect from 11.6,19293, It is Lorne out by

'the receipt dated 2,6,1993 (Anrexure R/l) that

ore month's Ay 3mounting to Rs, 1440/~ and
retrenchmert compensation of Fs, 2770/~ towdards

-

15 d3ays wa

A
W

ges for eich completz=d vear of 3aily
rated service ware [2id to the 3pplicdnt uni=r
the z2id reéeipt. Theze facts have not keen

controvertz3d by the applicant by wdy of filing

dzr to the reply of the refvondentsz, We

rejo
find that the prQV1_1ons PuntaincJ in Section

of the Act
25-f/have bxaen ‘ubstantially complied with, Mrre-
over, the applicint h3s not coms with cle3n h3nls.,

The impugnsl order of termin@tion, thezrafore,

does not warrant any interference,
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G. In the resalt, this aprlication

is diswissed a8s bheing devoid of merite.

7. No order as to costs,
N le-l i
( N.K, VEERMA ) (GOPAL FEISHIA)
c MEMBER (&) ~ VICE CHAIRMAN
CvVr,
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